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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
SECOND SESSION

THE KARNATAKA SCHEDULED CASTES SUB-ALLOCATION AND TRIBAL
SUB-ALLOCATION (PLANNING, ALLOCATION AND UTILIZATION OF FINANCIAL
RESOURCES) (AMENDMENT) BILL, 2023

(LA Bill No. 26 of 2023)

A Bill further to amend the Karnataka Scheduled Castes sub-allocation and
Tribal sub-allocation (Planning, Allocation and Utilization of Financial Resources)
Act, 2013.

Whereas it is expedient further to amend the Karnataka Scheduled Castes
sub-allocation and Tribal sub-allocation (Planning, Allocation and Utilization of
Financial Resources) Act, 2013 (Karnataka Act 65 of 2013) for the purpose
hereinafter appearing:

Be it enacted by the Karnataka State Legislature in the Seventy fourth year of
the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Scheduled Castes sub-allocation and Tribal sub-allocation (Planning,
Allocation and Utilization of Financial Resources) (Amendment) Act, 2023.

(2) It shall come into force at once.

2. Amendment of section 3.- In the Karnataka Scheduled Castes sub-
allocation and Tribal sub-allocation (Planning, Allocation and Utilization of
Financial Resources) Act, 2013 (Karnataka Act No. 65 of 2013) (hereinafter referred
to as the Principal Act), in section 3, in sub-section (2),-

(i) after item (a), the following shall be inserted, namely:-

“(aa) The Deputy Chief Minister — Ex-officio Member.”
(ii) after item (b), the following shall be inserted, namely:-
“(bb) The Minister for Tribal Welfare — Ex-officio Member.”

3. Amendment of section 5.- In section S of the Principal Act, in sub-section

(1), after item (1), the following shall be inserted, namely:-
“(1a) The Minister for Tribal Welfare — Vice Chairman.”
4. Amendment of section 7.- In section 7 of the Principal Act, clause (d)

shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Scheduled Castes sub-
allocation and Tribal sub-allocation (Planning, Allocation and Utilization of
Financial Resources) Act, 2013,-

(i) to give effect to the proposals made in the Budget Speech of 2023-24

(Para No. 139); and

(i) to include,-

(a) the Deputy Chief Minister and the Minister for Tribal Welfare as Ex-
officio Members in the State Council for Development of the
Scheduled Castes or the Scheduled Tribes; and

(b) the Minister for Tribal Welfare as the Vice-Chairman in the Nodal
Agency for the Scheduled Castes sub-allocation or Tribal sub-

allocation.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved the proposed legislative measure.

Dr. H.C. MAHADEVAPPA
Minister for Social Welfare

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

EXTRACT FROM THE KARNATAKA SCHEDULED CASTES SUB-ALLOCATION AND TRIBAL SUB-
ALLOCATION (PLANNING, ALLOCATION AND UTILIZATION OF FINANCIAL RESOURCES)
ACT, 2013 (KARNATAKA ACT 65 OF 2013)

XXX XXX XXX

3. The State Council for Development of the Scheduled Castes or the
Scheduled Tribes.- (1) As soon as may be, after the commencement of this Act, the
Government shall, by notification, constitute a Council to-be known as the State Council
for the Development of Scheduled Castes and Scheduled Tribes to exercise the powers
conferred and to perform the functions assigned to it under the Act and the rules made

there under.

(2) The State council shall consist of the following, namely:-

(@) | The Chief Minister - Chairman

(b) | The Minister for Social Welfare - Vice-Chairman

(c) | The Minister for Parliamentary Affairs and - Ex-officio Member
Legislation

(d) | The Minister for Rural Development and - Ex-officio Member

Panchayat Raj

(e) | The Minister for Higher Education - Ex-officio Member

(f) | The Minister for Revenue - Ex-officio Member

(g) | Five MLAs or MLCs or MPs belonging to SC/ST | - Members

as nominated by the Government

(ga) | The Chief Secretary to Government - Ex-officio member

(h) | The Development Commissioner & Additional - Ex-officio Member

Chief Secretary to Government

(i) | The Secretary/Principal Secretary, Finance - Ex-officio Member
Department
() | The Secretary/Principal Secretary, Planning - Ex-officio Member
Department
(k) | Secretary/Principal Secretary, Social Welfare - Ex-officio Member Secretary
Department
XXX XXX XXX

5. Nodal Agency and Nodal Department.- (1) The Nodal Agency for the Scheduled
Castes sub-allocation/Tribal sub-allocation shall consist of the following, namely:-



1. The Minister for Social Welfare - Chairman

2. | The Development Commissioner and Additional - Ex-officio Member
Chief Secretary to Government

3. | The Secretary/Principal Secretary to Government | - Ex-officio Member
Social Welfare Department Secretary
4. | The Secretary/Principal Secretary to Government | - Ex-officio Member

Finance Department

S. | The Secretary/Principal Secretary to Government | - Ex-officio Member
Planning Department

6. | The Secretary/Principal Secretary of all other - Ex-officio Member
Departments for which allocations are to be made
shall be Special Invitees

7. | The Director, Scheduled Tribes Department - Convener TSA
8. The Ex-officio Commissioner, Social Welfare - Convener SCSA
Department
XXX XXX XXX

7. Allocation of Scheduled Castes sub-allocation fund and Tribal sub-allocation
fund for financing the Scheduled Castes sub-allocation /Tribal sub-allocation
Schemes included in the sub-allocation .- The Nodal Agency, while indicating allocation
of the Scheduled Castes sub-allocation or Tribal sub-allocation Fund to the scheduled
Castes sub-allocation or Tribal sub-allocation schemes shall follow the following norms

namely:-

(a) for schemes exclusively benefiting the Scheduled Castes or the Scheduled Tribes
individuals or the Scheduled Castes or Scheduled Tribes households 100% of scheme cost
shall be allocated and accounted for under the Scheduled Castes sub-allocation or Tribal

sub-allocation fund,;

(b) for schemes benefiting the Scheduled Castes or the Scheduled Tribes habitations,
100% of scheme cost shall be allocated and accounted for under the Scheduled Castes
sub-allocation or the Tribal sub-allocation fund. In case of other habitations the cost shall
be allocated and accounted for under the Scheduled Caste sub-allocation or Tribal sub-

allocation in proportion of the population of the Scheduled Castes or the Scheduled Tribes;

(c) for general social sector schemes, that is education, health, women and child,
labour, physically handicapped included in the sub-allocation , benefiting the Scheduled
Castes or Scheduled Tribes individuals or the Scheduled Castes or Scheduled Tribes
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households, along with others, the scheme cost shall be allocated and accounted for under
Scheduled Castes sub-allocation or Tribal sub-allocation, in proportion to the Scheduled

Castes or Scheduled Tribe population;

(d) In respect of non-divisible infrastructure works, a portion of the scheme cost as
may be determined by the Government shall be deemed to have been provided for the

Scheduled Caste sub-allocation and Tribal sub-allocation respectively.

XXX XXX XXX
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